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REPORT IN COMPLIANCE WITH ORDER OF HON’BLE NGT, SPECIAL BENCH, 

NEW DELHI, DATED 23.08.2022 IN THE MATTER OF ORGINAL APPLICATION 

NO. 09/2017 (WZ) (SURESH BANARASILAL JAIPURIA VS. M/S SMS 

PARYAVARAN LTD & ORS) ALONG WITH ORIGINAL APPLICATION NO. 05/2018 

(WZ) (GOPAL RADHESHYAM CHOUDHARY VS. M/S. SMS PARYAVARAN LTD. & 

ORS) RELATED TO IMPROPER SEWAGE MANAGEMENT IN SHEGAON, DIST-

BULDHANA, MAHARASHTRA 

 

1.0 BACKGROUND 

Original Application No. 09/2017 (WZ) (Suresh Banarasilal Jaipuria vs. M/s SMS Paryavaran 

Ltd &Ors) and Original Application No. 05/2018 (WZ) (Gopal Radheshyam Choudhary Vs. 

M/s. SMSParyavaran Ltd. & Ors) were filed regarding water pollution on account of discharge 

of untreated sewage in open land and in Unad Nalla at Shegaon, District-Buldhana, 

Maharashtra, resulting in water pollution and damage to the environment, particularly the 

ground water which has become unfit for consumption. There was also discharge of 

dangerous gases from the sewage pipes/manholes. The matters were regarding 

Undergorund Drainage Scheme (UGDS) Phase-I including sewerage network and STP for 

which Water Supply and Sewerage Board (Maharashtra Jeevan Pradhikaran (MJP)) awarded 

tender for setting up the sewerage system at estimated cost of more than Rs. 27 Crores, on 

account of use of sub-standard material and poor execution, there is no effective treatment 

and management of sewage.  

Considering the above, the Hon’ble Tribunal issued notice on 01.02.2017 to the respondents 

including, the MJP, Municipal Council, State PCB and State of Maharashtra, who have filed 

their respective replies. MJP levied penalty on the contractor in view of the inquiry report 

dated 14.02.2017, submitted by Superintendent Engineer, Public & Works Department, 

Akola. The sewerage line work has since been completed. State Pollution Control Board as 

per its report dated 26.09.2016 found the working of STP satisfactory.  
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Vide order dated 27.02.2019, the Hon’ble Tribunal found that STP was partially operational 

and thus water pollution was taking place. Accordingly, State PCB was directed to take 

remedial action and give a report. Vide order dated 24.09.2019, the Hon’ble Tribunal 

considered the report showing deficiencies in the work. Hon’ble Tribunal noted that 

allegation of pollution was established but there was conflicting stands of the MJP, the 

Municipal Council and State PCB which required coordination at higher level in the 

administration. Accordingly, the Hon’ble Tribunal directed the Chief Secretary to ensure 

remedial action. The State Government was directed to deposit performance guarantee of 

Rs. 01 Crore to the satisfaction of CPCB to remedy the situation. State PCB was directed to 

assess the environmental damage caused on account of failure to lay and maintain sewer 

line properly resulting in pollution. The Chief Secretary was directed to file report within two 

months. 

The matter was further considered on 15.06.2020 in the light of report of the State PCB that 

compensation liable to be paid was Rs. 13.88 Crores by the MJP. The Hon’ble Tribunal also 

considered report of the Chief Secretary dated 12.12.2019 to the effect that College of 

Engineering, Pune, was appointed as third party to conduct audit of the underground 

drainage system and performance guarantee was furnished to the CPCB. The Hon’ble 

Tribunal accordingly directed the Chief Secretary, Maharashtra to take further follow-up 

action and file a progress report. 

Subsequently, Hon’ble NGT passed an order dated 23.08.2022 and directed CPCB to verify 

the compliance status as on 30.10.2022 and give an independent factual report in the matter 

based on the deficiencies observed. The copy of the aforesaid order is attached as Annexure-

I.  The deficiencies observed are elaborated in para 14 of the aforesaid order of Hon’ble NGT 

which are reproduced below-  

14. “In the present case, there appears to be total lack of interdepartmental co-ordination. 

No reliable data of quantity of sewage generation and treatment in the designed 7.0 MLD 

STP is available. Untreated effluent is being discharged into Unad Nala. There does not 

appear to be connectivity of households to STP. Septage management is also not shown. 

Contours of sewers do not appear to have been explored to ensure that sewage flow is 

properly conveyed to STP with required gradient.” 
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 2.0 VISIT AND MONITORING  

In compliance with the direction of the Hon’ble NGT, CPCB team comprising of Shri Pratik 

Bharne, Scientist ‘E’ and Shri Nikhilesh Gandhre, Jr Research Fellow, visited Shegaon on 

30.10.2022 and 31.10.2022 to verify the compliance status as on 30.10.2022. 

CPCB team accompanied by officials of Maharashtra Pollution Control Board (MPCB), 

Maharashtra Jivan Pradhikaran (MJP) and Shegaon Municipal Council (SMC).    

 

Maharashtra Pollution Control Board (MPCB) 

 Dr A. R. Supate, PSO, MPCB, Mumbai 

 Shri Rajendra Rajput, Regional Officer, MPCB, Amravati 

 Shri Manish Holkar, Sub-Regional Officer, MPCB, Akola 

 Shri Nandkumar Patil, Field officer, MPCB, Akola 

 Smt Priyashree Deshmukh, Field officer, RO, MPCB, Amravati 

Maharashtra Jivan Pradhikaran (MJP) 

 Shri Santosh S Gavhankar, Superitending Engineer, MJP Circle Akola 

 Shri Krushna Balasaheb Avhad, Executive Engineer, MJP Division,Buldhana  

 Shri Anil N. Nagpure, Subdivisional Engineer, MJP Subdivision Khamgaon 

 Shri Gopal Tathe, Executive Engineer Inc Incharge, Mechanical, MJP Circle Akola 

 Shri Suhas Patange, Subdivisional Engineer, Mechanical, MJP Division Buldhana  

 Shri Sudhakar Raibole, Junior Engineer, MJP Subdivision Khamgaon 

Shegaon Municipal Council (SMC) 

 Dr Jayashri Katkar-Borade, Chief Officer 

 Shri Sanjay Mokasare, Water Supply & Drainage Engineer  

 

2.1  MONITORING OF STPs AND NATURAL DRAIN- UNAD NALLAH  

The team carried out sampling of Inlet and Outlet of STPs (7 MLD & 2 MLD) on 30.10.2022 

(afternoon during lean flow hrs) and 31.10.2022 (morning during peak flow hrs).  
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Three samples at natural drains were also collected on 30.10.2022 i.e. two samples at Unad 

Nalla (Upstream side- Point Zero near Bhakt Niwas and downstream- Unad Nalla- after 

discharge of STP (7 MLD), flowing out of Shegaon and one sample at local seasonal Nallah 

before meeting to Unad Nalla near Bhaipura, Shegaon.  

 

The details of sampling locations are given in below Table-01 and the shown in Image.  

 

TABLE-01 DETAILS OF SAMPLING LOCATIONS 

Location 

No. 

Latitude & 

Longitude 
Location Description(s) 

1 
20°47'39.1"N 

76°42'15.6"E 
STP (7 MLD) (Inlet & Outlet) 

2 
20°48'24.8"N 

76°40'21.9"E 
STP (2 MLD) (Inlet & Outlet) 

3 
20°47'02.5"N 

76°41'40.8"E 
Unad Nalla Point Zero near Bhakt Niwas 

4 
20°47'18.6"N 

76°42'15.7"E 

Local Seasonal nalla before meeting to Unad Nalla near 

Bhaipura, Shegaon 

5 
20°47'39.1"N 

76°42'15.6"E 

Unad Nalla- after discharge of STP (7 MLD), flowing out of  

Shegaon 

 

 The samples were analyzed at the Regional Laboratory, MPCB, Pune. The photographs taken 

during the visits are provided at Annexure-II. 
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IMAGE – SHOWING AREA OF SHEGOAN, DIFFERENT PHASES UNDERGROUND DRAINAGE SCHEME, 

STPs, UNAD NALLAH AND SAMPLING LOCATIONS  
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3.0 ABOUT SHEGAON 

Shegaon town has a ‘B’ class Municipal Council and is situated 41 km from Akola and 

Mumbai-Howrah railway route, and spread over area 839.70 hectare. The Shegaon 

Municipal Council has population of 59,672 as per Census India 2011. The population 

projected for the year 2042 is 1,15,697. 

Shegaon has become a pilgrimage centre due to the influence of Shri Sant Gajanan Maharaj. 

Shri Sant Gajanan Maharaj Temple is managed by Shri Gajanan Maharaj Sansthan along with 

arrangement for accommodating thousands of devotees coming from different parts of the 

country called Bhakta Niwas (A complex for accommodation). There are such four 

accommodation complexes. 

The Shegaon town is spread over fairly level land, sloping from both east and west directions. 

Major natural drain locally called Unadnallah, flows through the heart of old gaothan travers 

in the south-north direction and exist at north-east direction and further meets with Mas 

river which further meets with Purna River. 

4.0 PRESENT WATER SUPPLY & SEWAGE GENERATION, COLLECTION AND 

TREATMENT 

4.1 WATER SUPPLY:  

The main source of water supply to Shegaon is Wari Dam built on Wari river which is about 

65 km away from Shegaon. The other sources are from private open/handpumps and bore 

wells. As per information provided by SMC (Annexure-III), the total water supply/use is 

about 9.465 MLD, as detailed in the following Table-02 

TABLE-02 DETAILS OF WATER SUPPLY  

Particular(s)  Water Supply  
(in MLD) 

From Vari Dam Water Supply Project by Shegaon Municipal Council  
- Shegaon Town (different wards) 7.0   
- Shri Gajanan Maharaj Sansthan (Temple premises & 4- Bhakta Niwas). 1.75  
From Other Sources  
- Water Supply Project of Shri Gajanan Maharaj Sansthan (Mas Dam/Nagzari 
River) 

0.5 

- Private Bore wells/ Hand pumps 0.215 
Total Water Supply 9.465 
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4.2 SEWAGE GENERATION, COLLECTION AND TREATMENT: 

The present sewage generation is about 7.57 MLD, out of which 4.2-4.5 MLD sewage is being 

collected and treated at 7 MLD STP through UGDS Phase-I and another 0.9-1.0 MLD sewage 

is collected and treated at 2 MLD STP through UGDS Phase-I. Details of water supply, treated 

and Untreated Sewage are given in Table-03. 

TABLE-03 DETAILS OF TREATED & UNTREATED SEWAGE 

Particular(s)  Quantum  
(in MLD) 

Percentage  

Total  Water Supply/Use 9.46  
Sewage Generation 
(80% of Total Water Supply) 
 

7.57  

Treatment of 
Sewage 

STP-1(Capacity-7 MLD) 4.2-4.5 
(Av 4.35) 

70% of the sewage 
generation 

STP-2(Capacity-2 MLD) 0.9-1.1 
(Av 1.0) 

Total 5.1-5.6 
(Av 5.35) 

Untreated Sewage 2.22 30% of the sewage 
generation 

 

4.2.1 SEWAGE COLLECTION & TREATMENT  

The sewage (being channelized to the two STPs) is collected through Under Ground Drainage 

Scheme (UGDS) for which Shegaon town was earlier divided into three drainage districts 

(DD1, DD2 & DD3) for old limit of Shegaon Municipal Council (5 Sqkm) wherein now DD4 is 

included for addition of nearby villages, area (80 Sqkm). The drainage districts were created 

based on the study of topographical features and other prominent features like railway line 

and Unad Nallah flowing across the town. The map showing different phase areas and STPs is 

provided as Image, above.  

The phase wise details of underground drainage scheme including numbers of wards, area 

covered, STPs, Sewerage network, total connected properties, numbers of manholes, 

property chambers etc.,as provided by Chief Officer, Shegaon Municipal Council (SMC), are 

given in Table-04 below. 
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TABLE 04: PHASE WISE WORK DESCRIPTION OF SCHEME 

Sr.N
o. Particular 

UGDS Phase-I@ 
(Completed)  
 

UGDS Phase-II # 
(Completed except house 
connectivity) 

UGDS Phase-III  
(Proposed)$ 
 

1 Technical Sanction 1)First Technical Sanction 
Rs.2353.86 Lakh, Dt.15.07.2011 
Rs.903.98 Lakh, Dt.15.07.2011 
Total Rs.3257.84 
2)Revised Technical Sanction 
Rs.3937.26 Lakh, Dt. 31.01.2017 

Rs.2422.36 Lakh, 
Dt.04.09.2018 

Rs.10568.58 Lakh 
Dt.10.11.2022 

2 Administrative Sanction 1) Administrative Sanction Rs.2292.27 
lakh, dt.19.01.2011 
Rs.850.11 lakh dt 21.03.2011 
2)Revised Administrative Sanction 
Rs.3937.26 lakh, dt.17.05.2017  

Rs.2422.36 Lakh, 
Dt.06.09.2018 

Submitted for AA by CO SMC on 
Dt.11.11.2022 

3 Tender Cost Rs.2750.08 Lakh Rs.1702.20 Lakh - 
4 Accepted Tender Cost Rs.3320.72 Lakh (20.75% Above) Rs.1719.06 

Lakh(0.99%Above) 
- 

5 Work Order Date 14.11.2011  
(2 Years + 3 Years O & M) 

02.03.2019  
(2 Year + 3 Years O & M) 

- 

6 Target Date  13.11.2013 02.03.2021  
7 Work Completion  

 
20.06.2020  
(with repairs/rectifications) 

January 2022 and  
under O & M further up to 
2025 by MJP  

 

8 Name of Contractor M/s SMS Paryavaran, New Delhi M/s Krishna Const, 
Ahmadabad 

- 

9 No of Wards Covered DD1 & DD2  
Full Ward No-1 to 8, 11 to 17, 19 to 25,  
Partial Ward No -8,9,10,18 

DD3 
Full Ward No-0 
Partial Ward No -9,10,18 

Partial DD2 
Partial DD3 DD4 New Ward NO 
-26, 27, 28, 29, 30; 
Now Ward system converted 
into Prabhag but SMC & total 
15 Nos of Prabhags created. 
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Sr. 
No. 

Particular UGDS Phase-I@ UGDS Phase-II# UGDS Phase-III (Proposed)$ 

10 Population Covered Urban+ 
Floating 

2012-42612 
2027-53138 
2042-62731 

2019-11313 
2034-14203 
2049-18371 

2025-74266+35702 
2040-92624+38553 
2055-114617+41866 

Rural 
(Extended 
Limit Area) 

NIL NIL 2025-15667 
2040-21267 
2055-27116 

10 Design Year Capacity STP  
(15 Years) 

2027- 7 MLD 2034- 2 MLD 2040- 12 MLD (7+5) 

Collection 
System 

2042- 8.6 MLD 2049- 2.51 MLD 2055- 19.83 MLD 

 
11 

Total Properties 
Covered(Present) 

Urban 7083Nos  3148 Nos./2000 Nos 
completed 

1783 Nos 

Rural  NIL NIL 2417 Nos 
12 Sewerage Collected 

Presently 
4.2 - 4.5 MLD 0.9 - 1.1 MLD - 

13 Total Length of 
Collection System 

50075.86m  21931m  75169 m 

14 Total No of Manhole 2195 Nos  940 Nos  2974 Nos 

15 Total No of Property 
Chamber 

5115 Nos  3510 Nos  9200 Nos. 

 Note- 

@ Completed, (present applications filed in Hon’ble wrt ugds phase-I) 

# completed except completion of House connections 

$ Technical sanctioned by MJP & SMC, submitted for administrative approval under Maharashtra Suvarna Jayanti Nagorothan Maha-

Adbhiyan and Swachh Bharat mission 2.0 to Principal Secretary, UDD, Mumbai and Commissioner & Director, Directorate of 

Municipal Administration, Director Swachh Maharashtra Mission, Mumbai 
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5.0 OBSERVATIONS & FINDINGS  

5.1 OBSERVATIONS ON UGDS PHASE-I , PHASE-II & PHASE-III SCHEMES 

(PRESENT ORIGIAL APPLICATIONS FILED IN HON’BLE NGT W.R.T. UGDS PHASE-I)  

I. Petitioners- Shri Anandilal Bhutad and Shri Suresh Jaypuri filed a Writ Petition No. 

5856 of 2007 in Hon’ble High Court of Bombay (Nagpur Bench) against the Shegaon 

Municipal Council regarding health related issues caused because of the floating 

population of the city.  

II. Government of Maharashtra approved the development plan for Shegaon with name 

of “Shegaon Tirthkshetra Vikas Aarakhada” on 08.03.2010 for construction of 

Underground Sewerage Scheme (UGDS) - Phase-1 for Shegaon through Executive 

Agency- Maharashtra Jeevan Pradhikaran (MJP), Water Supply and Sanitation 

Department, Govt of Maharashtra.The tender of aforesaid project was awarded by 

MJP to M/s. SMS Paryavaran Ltd. New Delhi who further gave work to local sub-

contractors. 

Phase-I scheme (for DD1 & DD2) included construction of sewerage collection 

system/drainage network and a STP of 7 MLD. The work order was given in the year 

2011. The time limit for completion of the project was 24 months i.e. 13.11.2013.The 

work was completed and brought in operation on 12.06.2015 as per MJP. Further, the 

operation &maintenance was carried out by the MJP form 12.06.2015 to 16.01.2022. 

Including repairs/rectifications of the scheme in October-November 2019 and May-

June 2020.  

III. In the year 2017, Shri Suresh Jaipura and Shri Gopal Chaudhari filed Original 

Application No. 09 of 2017 (WZ) and Original Application No. 05 of 2018 (WZ) in 

Hon’ble NGT Pune Bench seeking direction to the respondent for underground 

drainage system for Shegaon under Shegaon Tirthkshetra Vikas Aarakhada and raised 

issues of leakages, overflow, STP and discharge of untreated sewage in the Unad 

Nallah. 

IV. Hon’ble NGT vide order dated 24.09.2019 directed the Chief Secretary, Gov. of 

Maharashtra, to supervise the work and ensure that the entire work is completed 
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within a period of six months against which the State Govt. to furnish performance 

guarantee of Rs. 1 Crore to satisfaction of CPCB within two weeks. 

V. Based on the directions of the Hon’ble NGT a meeting was conducted by the Chief 

Secretary, Gov. of Maharashtra on 09.10.2019 with agenda for completion of 

underground sewerage system at Shegaon. 

VI. Further the Chief Secretary, GoM, filed its report before the Hon’ble NGT on 

17.12.2019 stating - 

“a. Considering the disagreement between Maharashtra Jeevan Pradhikaran 

(MJP) and Municipal Council, Shegaon, regarding taking over Sewerage Project 

Phase-I, the MJP has been directed to complete the work in consultation with 

Shegaon Municipal Corporation, within six months in view of the directions of this 

Hon’ble Tribunal. 

b. The Shegaon Municipal Corporation is directed to follow-up for permission for 

laying pipelines, with National Highway Authority of India.  

c. The Urban Development Department is directed to appoint independent agency 

for third party audit within one month. After third party audit, the MJP shall hand 

over the scheme by carrying out all the performance tests and after necessary 

compliances to the Shegaon Municipal Council.” 

VII. Accordingly, Commissioner and Director, Directorate of Municipal Administration, 

Mumbai, appointed Department of Civil Engineering, Govt. College of Engineering, 

Pune (CoEP), to provide detailed third party technical audit report on project named 

‘Underground Sewerage System in Shegaon city under Shegaon Tirthkshetra 

Development Plan, Tal-Shegaon, Dist-Buldhana’.  

The 1st third party technical audit inspection report of the scheme was carried out 

based on the visual inspection with all relevant documents of the existing 

construction scheme on dated 16.11.2019 & 17.11.2019. The technical audit was 

conducted for works completed between 16.11.2011 to 17.11.2019. The 1st third 

party technical audit inspection report including all observations was submitted to 

the Commissioner and Director, Directorate of Municipal Administration, Mumbai 

vide letter dated 26.12.2019.  
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2ndthird party technical audit inspections were carried out during the period 

08.10.2020 to 09.10.2020 based on visual observations, test reports (flow, materials, 

etc), drawings/plans, various reports including work completions reports by MJP, etc. 

The 2nd Third Party Technical Audit Inspection Report (Final Report) was submitted on 

22.02.2021.   

Copy of Final Report of Third Party Technical Auditor Report including observations 

for overall scheme works (UGDS- Phase-I) i.e. Underground Sewerage Collection 

System), STP 7 MLD and maintenance of the scheme, Recommendations and 

Conclusions of CoEP is provided at Annexure-IV. Excerpt of major observations, 

recommendations and conclusion from the aforesaid report are provided in following 

paragraphs. 

 

A. Excerpt of major observations for overall scheme works by Third Party Technical 

Auditor are summarized as below-  

i. The Work Order was issued to the contractor in year 2011 and the year of 

completion for execution works was 2013. It is observed that the construction of 

scheme works is prolonged by 5 years. 

ii. M/s Fortress Infra. Advisory Services, Mumbai (Project Management Consultant- 

PMC) had not mentioned the hydraulic levels of sewer pipeline and flow 

directions towards the STP in approved network plan of the scheme which was 

signed by Executive Engineer, MJP, Div-Buldhana  

iii. The earlier network plans with hydraulic levels of sewer pipeline, L-section of 

sewer pipeline at various locations were not approved or not signed by any 

concerned authorities. 

iv. The Shegaon Municipal Council, Shegaon (SMC) has received the complaints 

repeatedly regarding the choke-up in manholes and undulations in sewer 

pipeline at various locations.   

v. It is observed that, the contractor (M/s. SMS Paryavaran Ltd., New Delhi) had 

distributed the execution works of sewer pipeline (Sewerage network of the 
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scheme) to various sub-contractors. But the contractor had not given the 

approved hydraulic network plan with all hydraulic levels to those sub-

contractors. The sewer pipelines were laid by sub-contractors without valid invert 

levels. Therefore, the undulations in the laid sewer pipelines are formed and the 

problems of choke-up in manholes were started at various locations such as 

Lakhpati Galli area, Tadpura area, Lendi Talav, Yash Convent, Ramdey Baba nagar, 

Garib Navaz Masjid, Peth Mohalla, Bhoipura, Mahadev Mandir, Jogdi Fael, Toweri 

Krushi Kendra, Trimurti Chowk, Sarkari Fael, Khetan Medical, Maheshwari Bhavan 

area, Modi Nagar etc. Hence, MJP issued the new 8 Work Orders to rectify all the 

repair works in above mentioned locations in the scheme and these works were 

100% completed as per completion report issued by Officials of MJP. 

vi. During visual inspection at the time of 2nd site visit by CoEP, Pune, the sewer flow 

at Lakhpati Galli area, Sarkari Fael and Jogdi Fael were found satisfactory towards 

the STP, but the sewage was stuck in the Manholes at Ramdev Baba Nagararea 

due to lack of cleaning works. 

vii. The rectification works in remaining 6 Work Orders such as construction of 

collection chamber in Unad Nallah, cleaning of sewer pipelines & manholes at 

various locations and supply of MBBR media at STP etc. were satisfactorily 

completed. 

viii. The flow test of sewer pipeline at various locations, on different dates, such as 

Tadpura area, Lendi Talav, Yash Convent, Ramdev Baba nagar, Garib Navaz 

Masjid, Peth Mohalla, Bhoipura, Mahadev Mandir, Lakhpati Galli, Jogdi Fael, 

Toweri Krushi Kendra, Trimurti Chowk, Sarkari Fael, Khetan Medical, Maheshwari 

Bhavan area & Modi Nagararea etc conducted in the presence of concerned MJP 

Engineers & Chief Officer, Shegaon Municipal Council, Shegaon. The MJP 

Engineers & Chief Officer, Shegaon Municipal Council, Shegaon were accepted 

that the sewer is satisfactorily flowing towards the STP as per flow test report. 

ix. It is observed that the specifications of manholes in approved drawing are not 

followed as per the IS4111:1986 (Part-I, Clause 4, Construction of manholes) 
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x. There is the possibility of choke-up in manholes chambers due to improper 

benching. Perhaps, the sewer is not flowing in aligned direction from inlet to 

outlet of the manhole chamber. 

xi. The STP was in working condition during 1stsite and 2nd Site visit. The testing of 

inlet and outlet sample of sewage was found satisfactory as per testing reports of 

the Maharashtra Engineering Research Institute (MERI- Hydrology project) and as 

per tests conducted in the laboratory of STP. The test of inlet and outlet samples 

has found satisfactory as per permissible limits described in CPHEEO Manual. 

 

B. RECOMMENDATIONS FOR OVERALL SCHEME WORKS BY THIRD PARTY 

TECHNICAL AUDITOR i.e. CoEP Pune 

The following recommendations are made to continue the scheme for Shegaon City: 

i. The execution of all repairs and rectification works are completed as per completion 

report issued by MJP. The flow of sewer at various locations has found satisfactory as 

per flow test reports signed by the SMC & MIP officers during combined inspection. 

Also, the flow of sewer at various locations is found satisfactory as per visual 

inspection by GCOE, Pune. Hence, it is recommended to continue the further 

maintenance of “Underground Sewerage System in Shegaon city under Shegaon 

Tirthkshetra Development Plan, Tal-Shegaon, Dist-Buldhana” by any Concerned 

Authority. 

ii. As discussed in observations, the specifications of manholes in approved drawing are 

not followed as per the IS 4111:1986. So, the manhole chambers in overall sewerage 

network of scheme would be require regular cleaning works. However, the cleaning & 

maintenance works of manhole chambers of overall sewerage network should be 

regularly carried out to avoid any choke-up in the manhole chambers & sewer 

pipelines. 

iii. As per CPHEEO Manual, the maintenance of the whole scheme should be well 

planned. The ‘Sewerage system shall be divided into different areas and each area 

shall be maintained by individual maintenance teams. The maintenance works shall 

be carried out at regular intervals or as per requirements. 
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iv. The maintenance team should check the manhole condition such as deposition of silt, 

flow, damaged walls or rungs, manhole covers and clogged vertical pipes etc. 

v. The maintenance team should check the sewer line between two successive manholes, 

to check the flow conditions, remove the deposited silt, check for any harmful and 

extraneous matter entering into sewer line. 

vi. The record of daily work done by team and also a record of work done on the sewer 

lines should be maintained so that chronic trouble spots may be investigated and 

remedial action taken. 

C. THE CONCLUSIONS FROM THE AFORESAID REPORT ARE REPRODUCED HERE- 

The 1st third party technical audit inspection report on “Underground Sewerage 

System in Shegaon city under Shegaon Tirthkshetra Development Plan, Tal-Shegaon, 

Dist-Buldhana” was carried out based on the visual inspection with all relevant 

documents of the existing construction scheme at the time of site visit on dated 

16/11/2019 & 17/11/2019. The technical audit was conducted for works completed 

between 16/11/2011 to 17/11/2019. 

The 1st third party technical audit inspection report including all observations was 

issued to the Commissioner and Director, Directorate of Municipal Administration, 

Mumbai vide letter No/GCOEP/CIVIL/NAH/CONS/2019/1168; dated 26/12/2019. 

Based on this report, the progress of scheme works was about 89.55% for Rs. 

33,57,50,055.74/- as per approved 56th R. A. Bill; dated 31/03/2018. 

The 2nd (Final) third party technical audit inspection report on “Underground 

Sewerage System in Shegaon city” is carried out based on the visual inspection with all 

relevant documents of overall execution works in the scheme such as underground 

sewerage collection system, construction of STP 7 MLD capacity & maintenance of the 

scheme for 3 years after completion of all execution works and various repairs & 

rectification works as per new Work Orders at the time of site visit on dated 

08/10/2020 & 09/10/2020. The 2" (Final) third party technical audit inspection report 

is issued to the Commissioner and Director, Directorate of Municipal Administration, 

Mumbai vide letter No/GCOEP/CIVIL/NAH/CONS/2021/1199; dated 22/02/2021. 
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The overall scheme works with all repairs & rectifications as per new 8 Work Orders of 

"Underground Sewerage System in Shegaon city under Shegaon Tirthkshetra 

Development Plan, Tal- Shegaon, Dist-Buldhana" are 100% completed on 28/06/2020 

as per the completion report issued by Executive Engineer, MJP, Div-Buldhana 

(Attached in Annex-IX, Page No. 154). 

The construction of ‘Underground Sewerage System in Shegaon City’ was completed 

in the year 2018 before the commencement of 1st site visit by GCOE, Pune dated 

17/11/2019. The hydraulic levels of sewer pipelines in approved network plans were 

demanded at the time of both site visits by third-party technical auditor (GCOE, Pune). 

But it was not provided by the M/s. Fortress Infra. Advisory Services, Mumbai 

(Planning Agency), M/s. SMS Paryavaran Ltd., New Delhi (Contractor), MJP (Executing 

Agency) and Shegaon Municipal Council, Shegaon until the 2nd site visit. Therefore, 

third-party technical auditor was unable to verify the invert levels of laid sewer 

pipelines with respect to designed invert levels. However, the third-party technical 

auditor has cross checked the executed RLs (Ground Level & Invert Level) of sewer 

pipeline randomly by using Auto level instrument. The on-site levels of sewer pipeline 

are found same as per the levels in the L-section plans which were only available at 

the time of site visit and not approved by any concerned authorities for execution. 

The cross sections of executed manhole chambers are not followed a IS 4111:1986 

(Code of Practice for Ancillary Structures in Sewerage System; Part 1: Manholes). So, 

there is the possibility of choke-up in manhole chambers due to improper benching. 

Perhaps, the sewer is not flowing in aligned direction from inlet to outlet of the 

manhole chamber. Hence, it is necessary to carried out the regular cleaning works of 

manhole chambers in overall sewerage network of scheme to get proper flow of 

sewer towards the STP. 

The RCC design & drawings of STP 7 MLD capacity was approved by VNIT, Nagpur for 

further construction. The STP is effectively working at the time of both site visits and 

the inlet & outlet samples of sewage are tested regularly in the laboratory of 

Maharashtra Engineering Research Institute, Nashik (MERI) and STP Site’s laboratory 

which are found satisfactory as per prescribed limits in CPHEEO Manual. 
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Based on the observations (Sr. No. 12, Page No. 29), the maintenance works of overall 

scheme such as cleaning of sewer pipelines & manhole chambers and operations of 

STP required more attention to avoid any discrepancy in the future Hence, it is 

recommended to continue the further maintenance works of “Underground Sewerage 

System in Shegaon City” by any concerned authority and follow the recommendations 

(Sr. No. 13, Page No. 35) to achieve the maximum designed efficiency of the scheme. 

 

VIII. Complaints were made to the MJP by local residents and Shegaon Municipal Council 

(SMC) about improper laying of sewer lines, undulations of sewer lines at various 

places, overflow of manholes, choke-up in manholes at various places. These issues of 

sewerage network, STPs communicated to MJP by SMC, also raised in to the present 

Original Applications.  Based on the above communications/complaints, rectification 

works were carried out as per Table-05 by MJP.  

 

The overall scheme (Rs. 33.57 Cr) with repairs and rectification works (Rs. 1.33 Cr) are 

100 % completed on 28.06.2020 as per completion certificate issued by EE, MJP, 

Buldhana.  

TABLE-05: DETAILS OF REPAIRS AND RECTIFICATION WORK 

Sr.No DETAILS OF REPAIRS AND RECTIFICATION WORK 
1 Construction of Collection for sewage which dispose directly into 

Unad Nallah   
2 Balance Work of laying sewer pipeline & construction of Manholes 

in Lakhpati Galli & Property  Chambers at various places 
3 Providing MBBR Media for 7 MLD STP capacity 
4 Repair works of Shegaon Underground Sewerage Scheme Phase-I. 
5 Cleaning and Repairs of sewer Pipelines & Manholes in Unad Nallah 

in Shegaon city 
6 Cleaning of Sewage sump at STP  
7 Cleaning of Manholes and Sewer pipelines in various areas 
8 Cleaning of Manholes and Sewer pipelines in Bhoipura, Bhimnagar, 

Gujrati Housing society and other areas 
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IX. Hon’ble NGT has passed an order dtd. 15.06.2020 wherein, it is mentioned that the 

progress of the project will be regularly monitored at the level of Chief Secretary with 

co-ordination between state authorities and to ensure compliance of the directions. 

There is also monthly review by Amicus Curie and Divisional Commissioner, Amravati 

as per the order of Hon’ble High court of Bombay, Nagpur bench in the Writ Petition 

No. 5856/2007.  

X. SMC was not ready to take scheme for the operation & maintenances from MJP, and 

accordingly made resolutions in General Body meeting of Council and 

communications made to MJP due to various issues of improper laying of sewer lines, 

undulations of sewer lines at various places, overflow of manholes, choke-up in 

manholes at various places. The above issues were rectified subsequently by MJP as 

elaborated in Third Party Technical Audit Report (CoEP).  

XI. Member Secretary, MJP carried out inspection of UGDS Phase-I Scheme at Shegoan 

on 21.07.2021. Principal Secretary, Urban Development Department (UDD), GoM 

conducted a meeting on 08.10.2021. It was directed in the meeting to start the 

operation of aforesaid scheme and depute official for one month from MJP to SMC 

Sheagon for giving training to officials of SMC for the operation and maintenance, 

and also, it was further directed to hand over of the scheme to SMC for further 

operation and maintenance. The electricity was restored by the Maharashtra State 

Electricity Board and the scheme was brought into operation on 18.11.2021.  STP (7 

MLD) was operated jointly from 18.11.2021 to 15.01.2022. It is informed that 

electricity of 7 MLD STP was disconnected many times (15.12.2018 to 31.12.2018, 

15.11 2020 to 31.12.2020, 10.02.2021 to 28.02.2021 and 23.09.2021 to 17.11 2021) 

for non-payments of electricity bills due to lack of funds due to which the operation 

of the scheme was discontinued. 

Divisional Commissioner, Amravati, after reviewing the aforesaid scheme vide 

meeting dated 24.12.2021 directed MJP to handover the scheme to SMC within a 

period of one month for further operation and maintenance. 
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XII. In compliance with the decision taken in the meeting taken by Principal Secretary, 

UDD and reviewed by Divisional Commissioner, further the scheme was handed over 

to SMC on 17.01.2022 with certain terms and conditions from the side of SMC. The 

plant is currently operated by SMC through private contractor. 

XIII There are still 1204 household properties and slum area which are not connected to 

sewer lines covered in phase-I though they are in for DD-I & DD-2 area. It is informed 

that these were not included in DPR of Phase-1. The properties (5037) such as 

temples, masjids, Public Halls, empty plots, shops etc are not covered in Phase-I 

scheme as it is informed that they are not having toilets and there is no sewage 

generation. The untreated sewage (overflow of septic tanks) from these properties 

are finding its way in Unad Nallah through small storm water drains. These 

connections to house hold properties are proposed to cover in UGDS Phase-III. 

XV  As per information provided UGDS PHASE-II is completed except house property 

connection to sewerage network. 1100 connections are yet to be completed out of 

3100 in DD-3 area by SMC. The details are given in Table-04. 

XV Chief Secretary, GoM convened meeting on 04.10.2022 and 14.10.2022 with 

concerned secretaries and officials of departments (Urban Development, 

Environment, MPCB, MJP, SMC) and deliberated on issues related to sewage 

management in Shegaon and progress made in the matter so far. It was directed to 

SMC to expedite the work related to connection of house properties in Phase-II, 

demand fund form UDD for the same, appoint MJP as project management 

consultant for phase-III, etc.  

Accordingly, SMC has demanded fund Rs. 2 Cr for the same from Urban Development 

Department, GOM, Mumbai vide letter dated 21.10.2022. Also, SMC has appointed 

MJP as Project Management Consultant (PMC) for phase-III vide letter dated 

17.10.2022. Further, it is understood that DPR has been prepared by MJP for PHASE-

III for the work of sewerage network for newly added area/villages in the SMC area 

and remaining area (not included in earlier DPR for phase-I (DD2) and phase-II (DD3)) 

and STPs (7 MLD 7 5 MLD) with total estimated cost Rs. 105.68 Crore for 100 % work 

for sewerage network and treatment of sewage of Shegoan. The Technical Sanction 
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for the project has been taken from Chief Engineer, MJP, Amravati on 10.11.2022 and 

Administrative Approval is taken from SMC on 11.11.2022. Project proposal 

submitted to Principal Secretary, UDD, Mumbai vide letters dated 11.11.2022 and 

Commissioner& Director, Directorate of Municipal Administration, Director Swachh 

Maharashtra Mission, Mumbai for administrative approval under Maharashtra 

Suvarna Jayanti Nagorothan Maha-Adbhiyan and Swachh Bharat mission 2.0 vide 

letters dated 14.11.2022. It is informed that expected time for the completion of the 

work is 2 yrs i.e. up to December 2024 with five years of operation and maintenance 

i.e. up to Dec 2029. The copies of the aforesaid letters regarding sanction/approvals 

are collectively provided in Annexure-V.  

XVI Hon’ble NGT vide order dated 24.09.2019 directed the Chief Secretary, Govt of 

Maharashtra to supervise the work and ensure that the entire work is completed 

within a period of six months against which the State Govt. to furnish performance 

guarantee of Rs. 1 Crore to satisfaction of CPCB within two weeks. In compliance to 

aforesaid order, State Govt has given undertaking to deposit an amount of Rs. 1 crore 

with CPCB, in place of Performance Guarantee vide letter dated 04.12.2019 to the 

Chairman, CPCB Delhi. The copy of the aforesaid letter dated 04.12.2019 provided at 

Annexure-VI.  

It is mentioned in the letter that State Government undertakes to complete the 

balance works of Shegoan Underground Drainage Project (Phase-I) and adhere to the 

timelines laid down by the Hon’ble NGT in its order dated 24.09.2019. Further, it was 

mentioned that, in the event that the balance works were not completed within the 

said timelines, the state Government undertakes to deposit an amount of Rs. 1 crore 

with the Central Pollution Control Board (CPCB). There was further no 

communication, and till date CPCB has not received Rs. 1 Crore as Performance 

Guarantee to CPCB.  

Further vide order dated 23.08.2022, para 10, Hon’ble NGT observed that the 

damage to environment is still continuing and therefore directed CPCB to forfeit the 

performance Guarantee as deposited by State Government. CPCB has recently issued 

letter dated 21.11.2022 to the Principal Secretary, UDD, GoM directing to deposit Rs. 
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1 Crore to CPCB account immediately. The copy of aforesaid letter is attached as 

Annexure-VII. 

 

5.2 OBSERVATIONS BASED ON SITE VISIT AND MONITORING OF STPs AND NATURAL 

DARINS INCLUDING UNAD NALLAH- 

 

I. STP (7.0 MLD) UGDS Phase- I Scheme  

 STP (7.0 MLD) has been constructed in UGDS Phase- I at S/No.752/1, Charmori, 

Shegoan and is commissioned in June, 2015. UGDS Phase- I including STP was handed 

over to SMC by MJP on 22.01.2022 and presently operated by SMC through private 

contractor.   

 MPCB has issued Consent to Operate (CTO) vide Consent No. RO-

AMRAVATI/CONSENT/1901001356 dated 18.01.2019. The CTO was valid up to 

30.11.2021.  Application for renewal of the consent has not yet been made by SMC.  

The copy of the aforesaid expired consent is given as Annexure-VIII. 

 STP (7.0 MLD) broadly comprises of Inlet Chambers with Screening, Grit Chamber, 

Moving Media Bio-Reactor (MBBR- 1 and 2), Secondary Clari-settler, Chlorination 

with Bleaching powder (25%) solution, Sludge tank, Sludge thickener and Centrifuge. 

Treated sewage is discharged into nearby Unad Nallah. 

 Though, the STP was operational, secondary treatment i.e. in MBBR was not found to 

be operated properly as there was no bio-mass attached on the media, and no MLSS 

was visually seen in the mixed liquor. Sludge generation was not found and 

Centrifuge was also found to be not in operation since long. The arrangement of 

Chlorination through chorine gas was discontinued, and instead solution of Bleaching 

Powder (25 %) is used in the launder of Clari-settler just before outlet of STP. It was 

informed that chlorine gas is not used due to nearby temple/accommodation 

premises as safety concern. There is no flow meter for measuring flow incoming to 

STP, instead pump capacities and working hours are utilized for calculating incoming 

raw sewage flow to STP. On-line Continuous Effluent Monitoring System (OCEMS) is 
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not provided at the outlet of STP. There was not even proper approach bridge over 

Unad Nallah to this STP.  

 The sampling carried out during lean hrs on 30.11.2022 and peak hrs on 31.11.2022 

at Inlet and Outlet of both the STPs. The analysis results are given in Table-06 below. 

The analysis results show that the concentration of TSS, BOD, COD and Ammonium 

Nitrogen are not meeting with the standards prescribed by MPCB vide CTO in the STP 

(07 MLD) whereas the concentration of fecal Coliform is within the standard, during 

both the sampling.   

 

TABLE-06 ANALYSIS RESULTS OF SAMPLES COLLECTED FORM STPS 

Parameters 

Discharge 

Standards 

prescribed 

by MPCB  

STP (7 MLD) STP (2 MLD) 

Lean Flow 

(Afternoon) 

30.10.2022 

Peak Flow  

(before noon) 

31.10.2022 

Lean Flow 

(Afternoon) 

30.10.2022 

Peak Flow 

(before noon) 

31.10.2022 

I/L O/L I/L O/L I/L O/L I/L O/L 

pH 6.5-9.0 7.4 7.9 7.5 7.9 7.3 7.6 7.2 7.8 

TSS 20 38 60 30 56 12 54 50 80 

TDS NS 1178 1292 1274 1324 1114 1098 1034 1092 

BOD 10 68 38 42 32 15.5 18 12.5 11.5 

COD 50 158.8 101.6 112 79.2 42 44 33.2 31.2 

Ammonical  

Nitrogen  

(NH3-N) 

NS  

14.45 13.65 14.15 8.52 8.8 3.16 4.78 3.68 

PO4-P 2 0.66 0.69 0.81 1.06 0.42 0.33 0.26 0.32 

Ammonium 

Nitrate (NH4+-

N) 

5 

18.61 17.58 18.23 10.97 11.33 4.07 6.16 4.74 

Fecal Coliform 

(FC) MPN  

<100 
- 12 - 10 - 8 - 6 

Note- Concentration is expressed in mg/l except pH & FC.  NS- Not Specified  
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II. STP (2.0 MLD) UGDS Phase- II Scheme 

 

 STP (2 MLD) is constructed at 401, near new Smashanbhumi, Alasana Road, Shegaon   

under UGDS Phase-II and commissioned in the January 2022 where present inflow of 

sewage is about 0.9 to 1.1 MLD.  

 STP was found operational during the visit which is operated by the MJP through private 

contractor M/s Krishna Construction, Ahmedabad.  

 STP was operational without obtaining Consent to Operate from MPCB. MJP has applied 

for Consent to Operate vide application dated 20.09.2022 to MPCB and the same is 

under process at MPCB. 

 STP comprises of Wet Well, Bar Screen, Grit Chamber, MBBR Tank, Secondary Clarifier, 

Chlorine Contact Tank, and Centrifuge. The treated sewage is discharged to nearby 

small natural drain.  

 Though, STP was operational, secondary treatment i.e. in MBBR was not found to be 

operated properly as there was no bio-mass attached on the media, and no MLSS was 

seen in the mixed liquor. Sludge generation was not found and Centrifuge was also 

found to be not in operation since long. Solution of Bleaching powder (25 %) is used for 

the chlorination in the Chlorine contact tank. There is flow meter installed for measuring 

incoming flow. On-line Continuous Effluent Monitoring System (OCEMS) is not provided 

at the outlet of STP. 

 The sampling carried out during lean hrs on 30.11.2022 and peak hrs on 31.11.2022 at 

Inlet and Outlet of STP. The analysis results are given in Table-06, above. 

As observed from the inlet and Outlet values of BOD and COD, there is no reduction of 

the same in the STP indicating no proper treatment at STP which were also observed 

visually by the team.  

 As observed during the visit, weak strength sewage was coming to STPs, and it is also 

confirmed by analysis results. This is because overflow of septic tanks of houses are 

connected to STP through sewerage network and sewage is already bi-digested in septic 

tanks.  
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III. MONITORING OF NATURAL DRAIN/UNAD NALLAH- 

 The team collected samples from Unad Nallah at two locations i.e. two samples at Unad 

Nalla (Upstream side- Point Zero near Bhakt Niwas and downstream- Unad Nalla- after 

discharge of STP (7 MLD), flowing out of Shegaon. One sample at local seasonal Nallah 

before meeting to Unad Nallah near Bhaipura, Shegaon. The analysis results are given in 

Table-07, below. 

 The analysis results reveal the concentration of BOD and COD is in the range 16- 58 mg/l 

and COD 36 – 143 mg/l. The maximum concentrations of the pollutants are observed in 

the Unad Nallah (downstream) after discharge from STP (7 MLD) after mixing of 

untreated sewage of Nallah and treated sewage from STP. The sewage flowing in the 

Unad Nallah was grayish in color. 

 The untreated sewage, which is not being collected through UGDS Phase-I due to left 

over house connectivity, and from area which are not yet having drainage network and 

having natural slopes towards Unad Nallah, flows in Unad Nallah. The sewage flowing in 

Unad Nallah is trapped through three traps provided along the stretch and put in nearby 

manholes for taking sewage to STP, still substantial quantity of sewage is flowing in Unad 

Nallah.  

TABLE-07 ANALYSIS RESULTS OF SAMPLES COLLECTED FROM NATURAL DRAINS  

Parameters 
Unad Nalla Point 
Zero near Bhakt 

Niwas 

Unad Nalla- 
after 

discharge of 
STP (7 MLD), 
flowing out 
of  Shegaon 

Local Seasonal Nalla 
before meeting to 

Unad Nalla 

pH 7.4 7.5 7.5 
SS 54 92 32 
TDS 1012 1342 1290 
BOD 34 58 16 
COD 76 143.2 36 
Ammonical  
Nitrogen(NH3-N) 7.02 8.98 1.18 

PO4-P 0.27 0.77 0.26 
Ammonium 
Nitrogen (NH4+N) 9.04 11.57 1.52 

FC  12 15 8 
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 Shegaon Municipal Council(SMC) has requested the Trust of Sh. Gajanan Maharaj 

Temple vide letter dated 16.03.2022 to carry out beautification, tree plantation, and 

sewage management of Unad Nalla with reference to various NGT orders, Solid Waste 

Management Rules 2016, Maji Vasundhara Abhiyan, etc.  

 

IV. SEPTAGE MANGAMENT  

It was informed by SMC that most of the household properties have septic tank. There 

are 9,083 household properties having septic tanks and overflow of these septic tanks 

are connected to drainage network and STPs (07 MLD and 02 MLD). 

There are other 4,200 septic tanks which are currently not connected to drainage 

network and the same are proposed to be connected with drainage network and STPs 

under the aforesaid Phase-III scheme. SMC has published schedules of de-sludging 

activity of septic tanks in local newspaper (Annexure-IX) for areas not connected to 

drainage network considering de-sludging of each such septic tanks every 3 years. In 

order to cover such septic tanks every 3 years, SMC requires de-sludging of 5 septic 

tanks per day. However, SMC has only one vacuum emptier (3,000 L) which empties only 

2-3 septic tanks in a day and procurement of an additional emptier has been sanctioned. 

The septage from septic tanks is transported and unloaded in manholes (near STPs) of 

drainage system for further treatment at STPs. It was informed by SMC that septic tanks 

in areas connected with drainage system and STPs are emptied as per demand from the 

household properties.  

The septage from septic tanks is unloaded in manholes of UGDS which are near to STPs. 

The photographs of emptier and jet cleaners are provided in Annexure-II. 

 

6.0 CONCLUSIONS: 

6.1 SEWAGE GENERATION, COLLECTION & TREATMENT  

I. The present sewage generation is about 7.57 MLD, out of which 4.2-4.5 MLD sewage 

is being collected and treated at 7 MLD STP through UGDS Phase-I Scheme having 

Drainage Districts-  DD1 and DD2. The UGDS - Phase-I scheme included construction 

of sewage collection system and a STP (7 MLD) and execution by Maharashtra Jeevan 
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Pradhikaran (MJP) for the old areas of Shegaon for population 42,612 (2012) with 

projected population of 53,138 (2027).  The scheme started in the year 2011 and 

completed in the year 2015. Further, MJP carried out the operation and maintenance 

of the project for the next three years i.e. 30.06.2018 which continued up to 

16.01.2022 after which it has been handed over to Shegaon Municipal Council (SMC). 

Issues w.r.t. improper laying of sewer lines, undulations of sewer lines at various 

places, overflow of manholes, choke-up in manholes at various places, etc., which 

emerged in-between, and their management are given at para 7.4, below.   

 

However, there are still 1,204 household properties and slum areas in the said 

Drainage Districts- DD1 & DD2 of UGDS - Phase-I scheme not connected to STP (07 

MLD). It was informed to the CPCB team by SMC that such household properties and 

slum areas were not covered under the said UGDS - Phase-I scheme. The same is 

proposed to be covered under UGDS - Phase-III scheme.   

 

STP (7 MLD) was found operational but without valid CTO from MPCB. The operation 

and maintenance was not found proper w.r.t. treatment in MBBR, sludge generation, 

without flow meter and On-line Continuous Effluent Monitoring System (OCEMS). 

Further, STP is found not complied with the stipulated treated sewage discharge 

standards as prescribed under the expired CTO for TSS, BOD, COD, and Ammonium 

Nitrogen in both the sampling carried out by CPCB team. The same were found to be 

TSS: 60- 56 mg/l, BOD: 38 -32 mg/l, COD: 101.6 -79.2 mg/l and NH4-N: 17.58- 10.97 

mg/l against prescribed standard of TSS: 20 mg/l, BOD: 10 mg/l, COD: 50 mg/l and 

NH4-N: 05 mg/l, respectively. [Please refer para 5.2 (I), above].   

    

II. Another 0.9-1.0 MLD sewage is collected and treated at 2 MLD STP which has been 

set up under UGDS Phase-II (DD3) scheme designed for population 11,313 (2019) 

with projected population of 18,371 (2049). The scheme started in the year 2019 and 

completed in January 2022. Presently, Operation & maintenance is with MJP which is 

up to 2025. Out of 3,148 household properties, 1,148 household connections are yet 
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to be completed under the Phase-II (DD-3) scheme area by SMC though drainage 

network has been completed.  

 

STP (2 MLD) was found operational without obtaining CTO from MPCB though 

applied for the same on 20.09.2022. The operation & maintenance was not found in 

order w.r.t. treatment in MBBR and sludge generation. There was no On-line 

Continuous Effluent Monitoring System (OCEMS) provided at the outlet of STP.  TSS, 

BOD and COD in the treated sewage were found to be 54-80 mg/l, 18-11.5 mg/l and 

44-31.2 mg/l in both sampling carried out by CPCB team [Please refer para 5.2 (II) , 

above. MPCB has prescribed treated sewage discharge standard of TSS: 20 mg/l, BOD: 

10 mg/l and COD: 50 mg/l, in case of the 07 MLD STP.    

 

III. The remaining sewage of about 2.2 MLD (as out of 7.57 MLD sewage generation in 

SMC, 4.2-4.5 MLD is treated in 07 MLD and 0.9-1.0 MLD sewage is treated in 02 MLD 

STP) remains untreated which flows into Unad Nallah (about 1.5 MLD) and other 

storm water drains depending on natural slope.   

 

There is a proposal under the UGDS Phase-III scheme for which DPR has been 

prepared by MJP. The scheme covers sewerage network in the remaining area (not 

included in earlier DPR under Phase-I, phase-II) as well as the newly added 

areas/villages in the SMC area with two new STPs (7 MLD and 5 MLD) with total 

estimated cost of Rs. 105.68 Crore for the entire work of sewerage network and 

treatment of sewage of Shegoan. The project proposal is submitted to Principal 

Secretary, UDD, Mumbai vide letters dated 11.11.2022 for administrative approval 

under Maharashtra Suvarna Jayanti Nagorothan Maha-Adbhiyan and Swachh Bharat 

mission 2.0. It is informed that expected time for the completion of the work is 2 yrs 

i.e. up to December 2024 with five years of operation and maintenance i.e. up to Dec 

2029. 
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IV. Thus, at present, out of 7.57 MLD sewage generation in Shegoan Municipal Council 

including newly added area/villages, about 57 % sewage is collected & sent to 7 MLD 

STP for treatment in Phase-I; 13 % sewage is collected & sent to 2 MLD STP in Phase-

II, and; the remaining 30 % sewage is proposed to be covered in the Phase-III scheme.  

 

V. The Hon’ble NGT vide order dated 24.09.2019 had directed the State Government of 

Maharashtra to furnish a Performance Guarantee of Rs. 1 Crore to the satisfaction of 

CPCB. The State Government of Maharashtra has given undertaking to deposit an 

amount of Rs. 1 Crore with CPCB in place of the performance guarantee. Further, vide 

order dated 23.08.2022, the Hon’ble NGT has directed CPCB to forfeit the 

performance guarantee as deposited by State Government. CPCB has not received Rs. 

1 Crore as on dated 21.11.2022. 

 

6.2 UNTREATED SEWAGE IN UNAD NALLAH 

As given at para 7.1(III) above, sewage of about 2.2 MLD finding its way into Unad 

Nallah and other storm water drains depending on natural slope, and the same is 

proposed to be covered in the aforesaid UGDS Phase-III scheme. It was informed during 

discussion that about 1.2- 1.5 MLD sewage flows into Unad Nallah.  

 

The analysis results of samples collected at two locations of Unad Nallah (up-stream 

& downstream of 07 MLD STP) reveal the concentration of BOD and COD is in the 

range 16- 58 mg/l and COD 36 – 143 mg/l and observed to be grayish in colour. Low 

range of BOD and COD reveal that sewage is of weak strength. It was also informed 

during discussion with SMC and MJP that most of the household properties have 

septic tanks and thus bio-digested effluent as overflow from septic tanks may be the 

reason of weak strength in terms of BOD and COD. 
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6.3 SEPTAGE MANAGEMENT  

It was informed by SMC that most of the household properties have septic tank. 

There are 9,083 household properties having septic tanks and overflow of these 

septic tanks are connected to drainage network and STPs (07 MLD and 02 MLD). 

 

There are other 4,200 septic tanks which are currently not connected to drainage 

network and the same are proposed to be connected with drainage network and STPs 

under the aforesaid Phase-III scheme. SMC has published schedules of de-sludging 

activity of septic tanks in local newspaper for areas not connected to drainage 

network considering de-sludging of each such septic tanks every 3 years. In order to 

cover such septic tanks every 3 years, SMC requires de-sludging of 5 septic tanks per 

day. However, SMC has only one vacuum emptier (3,000 L) which empties only 2-3 

septic tanks in a day and procurement of an additional emptier has been sanctioned. 

The septage from septic tanks is transported and unloaded in manholes (near STPs) of 

drainage system for further treatment at STPs. It was informed by SMC that septic 

tanks in areas connected with drainage system and STPs are emptied as per demand 

from the household properties.  

 

6.4 ABOUT CONTOURS OF SEWERS AND SEWAGE FLOW TO STP WITH REQUIRED 

GRADIENT  

I. There were complaints from citizens to SMC/MJP regarding improper laying of sewer 

lines, undulations of sewer lines at various places, overflow of manholes and choke-

up in manholes etc at various places in Phase-I scheme. The issues have also been 

dealt in present Original Applications under reference.  

 

II. Third Party Technical Auditor (i.e. CoEP, Pune) engaged by UDD, Govt. of 

Maharashtra, based on visual observations and drawings/plans, observed that in the 

network plans there was no proper hydraulic levels of sewer pipeline and L-section of 

sewer pipeline were not approved or not signed by any concerned authorities. The 

contractor (M/s. SMS Paryavaran Ltd., New Delhi) had distributed the execution 
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works of sewer pipeline to various sub-contractors who were not given the approved 

hydraulic network plan with all hydraulic levels and sewer pipelines were laid by sub-

contractors without valid invert levels. Therefore, the undulations in the laid sewer 

pipelines formed and the problems of manhole choking resulted at various locations.  

MJP carried out the repair and rectification works during October-November 2019 

and May-July 2020 at various locations in the scheme and completed. The flow test of 

sewer pipeline at various locations, on different dates, conducted by officials of MJP 

and Shegaon Municipal Council and it was commonly observed that sewage is 

satisfactorily flowing towards the STP. The repair and rectification works were also 

verified by the Third Party Technical Auditor (CoEP, Pune) through visual 

observations/based on the documents/completion reports/test results/level 

checking.  

During its visit during Oct 30-31, 2022, CPCB team also randomly visited some of the 

areas (Lakhapati Galli, Jogdi Fael, near Yashwant Convent) where level rectification 

works were carried out and there was no overflow from the sewer lines and 

manholes.  

 

III. The Third Party Technical Auditor (i.e. CoEP, Pune) had observed that the 

specifications of manholes in approved drawing are not followed as per the 

IS4111:1986 (Part-I, Clause-4, Construction of manholes) and, therefore, 

recommended that manhole chambers in overall sewerage network of scheme would 

require well planned and regular/as per requirement cleaning works to avoid any 

choke-up in the manhole chambers and sewer pipelines. Jet Cleaner for the same 

were found available with SMC and it was informed that the cleaning works are done 

as per requirement, however, schedule of such cleaning works was not planned. 
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7.0 RECOMMENDATIONS-  

I. SMC shall immediately take necessary action ensuring proper operation and 

maintenance of 7 MLD STP to meet the treated sewage standards prescribed in CTO 

by MPCB.  

II. MJP shall immediately take necessary action ensuring proper operation and 

maintenance of 2 MLD STP. MPCB may take decisions expeditiously on applications 

for grant of CTO made by SMC. Upon grant of CTO by MPCB, MJP shall ensure that 

operation of STP meets the prescribed standards stipulated in CTO.  

III. For 2.2 MLD Sewage flowing into Unad Nallah and other storm drains, the proposal 

under UGDS Phase–III scheme submitted by SMC be expeditiously approved by UDD, 

Gov. of Maharashtra and the project may be implemented without any delay.  

IV. The sanctioned additional vacuum emptier may be procured immediately by SMC for 

de-sludging of minimum number of septic tanks per day.  

V. SMC may prepare schedule of well-planned and regular cleaning works of manhole 

chambers/sewer lines and ensure implementation of the same.  

VI. In compliance with Hon’ble NGT order dated 23.08.2022, the State Government of 

Maharashtra shall immediately deposit Rs. 1 crore with CPCB.  

VII. Further, MPCB may assess environmental compensation and recover the same w.r.t 

the following-  

a) not meeting the prescribed discharge standards w.r.t 7 MLD STP.  

b) establishing 2 MLD STP without CTE and operating the same without CTO issued 

by MPCB. 

c) discharging 2.2 MLD sewage into Unad Nallah and other storm water drains. 

 

 

(Pratik Bharne) 

Scientist E, CPCB, RD, Pune  
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Item Nos. 01 to 02                                              Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
SPECIAL BENCH 

(By Video Conferencing) 

Original Application No. 09/2017(WZ) 

Suresh Banarasilal Jaipuria                                  Applicant 

Versus 

SMS Paryavaran Ltd & Ors.                           Respondent(s) 

WITH 

Original Application No. 05/2018(WZ) 

Gopal Radheshyam Choudhary                                         Applicant 

Versus 

M/s. SMS Paryavaran Ltd. & Ors.                                   Respondent(s) 

Date of hearing: 23.08.2022 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

Respondent(s):  Mr. R.B Mahabal, Advocate for R-2, 3 and 4 
Mr. D.M Kale, Kale for R-5 
Mr. Vilas A. Jadhav, Advocate for R-6 

ORDER 

1. Grievance in these applications is against water pollution on account 

of discharge of untreated sewage in open land and in Unad Nalla at 

Shegaon, District Budhlana, Maharashtra, resulting in water pollution 

Annexure-I
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and damage to the environment, particularly the ground water which has 

become unfit for consumption. There is also discharge of dangerous gases 

from the sewage pipes/manholes. There is a Samadhi of Shri Gajanan 

Maharaj at Shegaon which is a holy place where lakhs of people visit. 

Though respondent Nos. 2 to 4, the officers of the Water Supply and 

Sewerage Board (Maharashtra Jeevan Pradhikaran (MJP) awarded tender 

for setting up the sewerage system at estimated cost of more than Rs. 27 

Crores, on account of use of sub-standard material and poor execution, 

there is no effective treatment and management of sewage. W.P No. 

5856/2007 has been filed at Bombay High Court at Nagpur about the 

malpractices of the said Authorities. The applicant pointed out the 

malpractices before the Upa Lokayukta and other Authorities but no 

remedial action has been taken.   

2. Considering the above, the Tribunal issued notice on 01.02.2017 to 

the respondents including, the MJP, Municipal Council, State PCB and 

State of Maharashtra, who have filed their respective replies. Stand of 

respondents 2 to 4, MJP, is that DPR was not properly prepared on 

account of which defects remained in underground system during 

execution of work, leakage test was not conducted. MJP levied penalty on 

the contractor in view of the inquiry report dated 14.02.2017, submitted 

by Superintendent Engineer, Public & Works Department, Akola. The 

sewerage line work has since been completed. State Pollution Control 

Board as per its report dated 26.09.2016 found the working of STP 

satisfactory. The underground sewerage system is functioning since June 

2015 and its proper functioning can be verified by a third party. It is the 

Municipal Council which has to complete the connectivity work.  
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3. Stand of the State PCB is that at the time of visit to the site on 

30.01.2017, the STP was not found operational and no requisite consent 

had been taken by the municipal Council. STP is to be transferred to the 

Municipal Council by MJP. In further affidavit of the State PCB filed on 

30.11.2017, it is stated that inspection was carried out on orders of this 

Tribunal and STP was found operational but some quantity of sewage was 

flowing through the Unad Nalla without treatment. House-keeping of the 

STP was average. The Municipal Council has not sought consent. MJP has 

been asked to stop discharge of untreated sewage into the drain by forming 

a temporary bundh. Prosecution notice has been given to the Municipal 

Council and notice has also been issued why proceedings be not initiated 

under Section 268-278 of IPC and 133-143 of CrPC for unscientific 

disposal of waste. Sample from the inlet and outlet of STP has been taken 

and as per analysis report, the sample was within prescribed limit.  

4. Vide order dated 27.02.2019, this Tribunal found that STP was 

partially operational and thus water pollution was taking place. 

Accordingly, State PCB was directed to take remedial action and give a 

report. Vide order dated 24.09.2019, the Tribunal considered the report 

showing deficiencies as follows:- 

“ S.No. Directions Comments 
1. As to whether there is any 

seepage in the pipeline and 
the STP. 

There are seepages from the underground 
sewerage pipelines observed where not 
connectivity of pipeline provided for carrying 
raw sewage in the Lakhpati Galli area.  There 
are issues noted in respect of available 
gradient/slope towards STP in the Lakhpati galli 
area. It is told that the Railway authorities are 
not giving permission to lay down the 
pipeline in their area. Therefore no proper 
elevation is maintained. The residents has 
blocked the manholes by filling the soil.  
However, no signs of seepages from the STP units 
observed

2. The team shall also examine 
the functional efficiency of 
the STP by conducting an 
appropriate test. 

The STP comprises of units such as, receiving 
chamber, screen chamber (mechanical and 
manual), raw water sump, inlet fine screen 
chamber (mechanical and manual) 
distribution box, grit chamber, MBBR 
reactors1 and 2. Secondary clarisettler, 
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chlorine tank, treated effluent and sludge 
tank, sludge thickener.  During the visit it is 
observed that the MLSS in the MBBR-1&2 are 
not up to the mark.  The feeding to the MBBR 
is not carried out.  The chlorination for 
disinfection was improper.  Though the STP 
was found in operation, the sewage effluent 
was only passing from one unit to another 
without any proper treatment.  No functional 
efficacy of the units observed.  It was told 
that approximately 50% of the sewage 
effluent is allowed to enter into the STP and 
rest is by passed to the nallah/ guttar due to 
maintenance work to sewerage network. 

3. The team shall conduct test 
to ascertain as to whether 
there is any contamination 
of soil and ground water, 
water bodies, wells etc. in 
the vicinity of the sewerage 
network and the STP.  

The officer from Maharashtra Jeeva Pradhikaran 
expressed their inability to perform the leakage 
test during the visit, as the underground 
sewerage pipeline is having flow of sewage 
effluent and it is in running condition, and gas 
leakage may cause fatality.  They have further 
stated that, since the STP is also in operation the 
leakage test could not be conducted under such 
circumstances.  However during the visit the 
committee members observed that, the 
trunkmen located at Shivneri Chowk is 
overflowing and the sewage is discharging 
into the nearby roadside open drain, may be 
due to ongoing road repair network. 

” 

5. From the above, the Tribunal noted that allegation of pollution was 

established but there was conflicting stands of the MJP, the Municipal 

Council and State PCB which required coordination at higher level in the 

administration. Accordingly, the Tribunal directed the Chief Secretary to 

ensure remedial action. The State Government was directed to deposit 

performance guarantee of Rs. 1 Crore to the satisfaction of CPCB to 

remedy the situation. State PCB was directed to assess the environmental 

damage caused on account of failure to lay and maintain sewer line 

properly resulting in pollution. The Chief Secretary was directed to file 

report within two months. 

6. The matter was further considered on 15.06.2020 in the light of 

report of the State PCB that compensation liable to be paid was Rs. 13.88 

Crores by the MJP. The Tribunal also considered report of the Chief 

Secretary dated 12.12.2019 to the effect that College of Engineering, Pune 

was appointed as third party to conduct audit of the underground drainage 
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system and performance guarantee was furnished to the CPCB. The 

Tribunal accordingly directed the Chief Secretary, Maharashtra to take 

further follow-up action and file a progress report. 

7. We have accordingly taken up the matter today for further 

consideration in continuation of order dated 15.6.2020. We find that no 

report has been filed on behalf of the Chief Secretary, Maharashtra. There 

is also no report by the State PCB or the Municipal Council. However, a 

rejoinder affidavit dated 25.10.2021 has been filed by the MJP to the effect 

that they have not yet paid compensation assessed by the State PCB as 

the State PCB failed to disclose the basis of the calculation. It is not having 

much skilled staff and efficient workers to work on STP which is the reason 

for not running the STP efficiently.  Samples have been collected on 

12.07.2021 from the bore-wells and sent for testing the water quality 

which has been found to be good. 

8. Learned counsel for the State PCB and Municipal Council however 

submit that STP is not functional and untreated sewage is being 

discharged in open drain. They have contested the stand of the MJP 

including that water quality is good or that non payment of compensation 

was justified. Basis of calculation of compensation has been duly filed and 

noted in the earlier order of this Tribunal. Order of State PCB has become 

final in absence of any challenge thereto but non payment is without any 

legal basis.   

9. We have considered the matter. None appeared for the applicant. 

Learned counsel for the MJP submitted that it is the responsibility of the 

Municipal Council to remedy the situation. Stand of the Municipal Council 

is that the underground sewage work being not proper, it is unable to 

remedy the situation. The State PCB has submitted that pollution is 
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continuing for which the Municipal Council as well as the MJP are 

accountable. Third party audit report has not been submitted. 

10. In the light of the stand of the State PCB, we are unable to accept 

the stand of the MJP that the system is working properly and no pollution 

is being caused. We also do not find any justification of MJP having not 

deposited the compensation assessed by the State PCB which has not been 

challenged by the MJP in any appropriate proceedings. The State of 

Maharashtra has failed to remedy the situation inspite of repeated orders 

requiring proper coordination at higher level. Damage to environment and 

public health is thus continuing. Performance guarantee furnished to 

CPCB will thus stand forfeited and MJP is directed to deposit 

compensation with liberty to State PCB to take coercive and remedial 

measures as statutory regulator. The assessed compensation may be 

utilized for restoration measures.  

11. Further, in view of unsatisfactory state of affairs, situation needs to 

be remedied by involvement of higher Authorities in the State. Consistent 

with earlier directions, the Chief Secretary may take follow-up action in 

coordination with other concerned officers including, the Additional Chief 

Secretary, Municipal Administration/Local Bodies. Under public Trust 

doctrine, the State is under obligation to protect the environment and 

must provide necessary funds for restoration measures in case the funds 

available with the Municipal Council are not adequate. This direction is 

necessary to comply with the judgement of Hon’ble Supreme Court in 

Paryavaran Surakasha v. UOI  (2017) 5 SCC 326 requiring the Local Bodies 

and State Administration to ensure that no untreated sewage is discharged 

failing which the concerned Secretary to Government is to be held 

accountable. 
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12. This Tribunal has dealt with the issue of preventing discharge of 

untreated sewage in several orders. Particular reference may be made to 

orders  dated 11.02.2022 and 18.05.2022 in respect of Nasik in 

Maharashtra in OA No. 544/2019, Dr. Kiran Ramdas Kamble & Anr. v. 

State of Maharashtra. Relevant observations from the said orders are:- 

Order dated 11.2.2022: 

“1to4…..xxx……………………………….xxx…………………………….xxx 

5. It is seen that generation of sewage is in the range of 4.5 – 5.0 
MLD while arrangement for treatment is only for 1 MLD sewage. 
Remaining untreated sewage is being discharged into the river 
which is not fit even for bathing purpose as per primary water 
quality criteria but may be drunk by human and other living 
beings to the detriment of their health and in violation of 
environmental laws and judgment of the Hon’ble Supreme 
Court in Paryavaran Suraksha case1 followed by directions of 
this Tribunal referred to above. We place on record our strong 
disapproval to the inhuman conduct of the State of 
Maharashtra and its concerned officer for such situation and 
proposing action by August, 2023 inspite of repeated orders of this 
Tribunal in the last more than two years. We have not found any 
reason why such action could not have been taken earlier in 
view of Supreme Court orders of 2017 and why erring officers 
are not being prosecuted as directed by the Hon’ble Supreme 
Court. Disciplinary action appears to be an eye wash and 
wholly inadequate and not against senior officers who are real 
culprits for the situation.  Regretfully, the authorities do not 
appear to have taken the trouble even to read the order. The report 
filed is incomplete. Information on cleaning of drains used for 
dumping sewage and garbage has not been given. Details of quantity 
of sewage generated from adjoining areas and the progress on 
underground sewerage needs to be ascertained so as to ensure 
remedial action. Comprehensive plan for Trimbakeshwar has to be in 
place, as directed earlier. No response has been given on these 
significant aspects.   

6. Confronted with such failures, the Principal Secretary, UD, 
who is present by video conferencing has assured the Tribunal 
that immediate interim arrangements will be made to prevent 
untreated sewage being discharged into the river, pending 
permanent solution by way of setting up necessary STPs and 
directions earlier issued will now be complied with.  

7. The Tribunal holds that direct discharge of sewage containing 
both organic and inorganic pollutant into the river Godavari is highly 
detrimental to the ecology and environment. The polluted water may 

1 (2017) 5 SCC 326
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also have serious negative impact on ecologically sensitive 
Madhmeshwar Birds Sanctuary in the area which is a Ramsar Site 
created from the backwater of dam on Godavari in Nashik District.

8. Let the Chief Secretary, Maharashtra ensure satisfactory 
action in the light of abovesaid observations, including 
meaningful coercive action against erring officers which may 
include prosecution, apart from disciplinary action as per 
directions of the Hon’ble Supreme Court, quoted earlier. 
Compliance affidavit of status as on 30.04.2022 be filed before 
this Tribunal by e-mail at judicial-ngt@gov.in preferably in the 
form of searchable PDF/ OCR Support PDF and not in the form 
of Image PDF. The District Magistrate, Nasik may, in 
coordination with concerned stakeholders, prepare and 
execute action plan for utilization of Rs. 1.0 crore deposited 
by the State Government for improving the environment 
consistent with the District Environment Plan. The Chief 
Secretary, Maharashtra may remain present in person on the 
next date by video conferencing.”  

13. After the above order, the situation was remedied as noted in 

subsequent order dated 18.05.2022 as follows:- 

“ 
6. We have interacted with the Chief Secretary, Maharashtra 
present before the Tribunal by VC. From the affidavit filed, quoted 
above, it is seen that the STP is now working and steps have 
been taken for augmentation of its capacity, interim 
compensation has been deposited, ecotechnology has been 
adopted as interim measure and ozonization technology has 
been finalized as permanent measure for treatment of 
effluents for which work order has been issued. Action has 
been taken against some of the erring officers. Gap in 
generation of effluents and treatment capacity is proposed to 
be bridged by installing pre-fabricated STP and taking 
temporary measures. It is also stated that no untreated 
sewage will henceforth be discharged into the Godavari.”

14. In the present case, there appears to be total lack of inter-

departmental co-ordination. No reliable data of quantity of sewage 

generation and treatment in the designed 7.0 MLD STP is available. 

Untreated effluent is being discharged into Unad Nala. There does not  

appear to be connectivity of households to STP. Septage management is 

also not shown. Contours of sewers do not appear to have been explored 

to ensure that sewage flow is properly conveyed to STP with required 

gradient. 
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15. Let further remedial measures be taken and supervised by the Chief 

Secretary, Maharashtra. Additional Chief Secretary, UD/Local Bodies may 

remain present before this Tribunal by video conferencing with the action 

taken report with all factual details on the next date.  

16. We also direct the CPCB to verify the compliance status as on 

30.10.2022 and give an independent factual report in the matter based on 

the deficiencies observed. 

List for further consideration on 05.12.2022. 

A copy of this order be forwarded to the Chief Secretary, 

Maharashtra, State PCB and CPCB by e-mail for compliance. 

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

Dinesh Kumar Singh, JM 

Prof. A. Senthil Vel, EM 

Dr. Vijay Kulkarni, EM 
August 23, 2022 
Org. Application No. 09/2017(WZ) 
With Original Application No. 05/2018(WZ) 
AB 
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ANNEXURE-II 

PHOTOGRAPHS TAKEN DURING SITE VISIT DATED 30.10.2022 & 31.10.2022  

 

 
 

Photograph 1: Outlet of STP Phase I (7 MLD) & Unad Nallah 
 

 
 

Photograph 2: Improper Approach for STP Phase I (7 MLD) & Unad Nalla flowing out of She 
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Photograph 3: STP Phase I (7 MLD)-Screen Chamber 
 

 
 

Photograph 4: STP Phase I (7 MLD)-MBBR Tank  & Clarisettler Tank  
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Photograph 5: STP Phase II (2 MLD)- MBBR Tank & Secondary Clarifier 
 

 
 

Photograph 6: STP Phase II (2 MLD)- Chlorine Contact Tank   
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Photograph 7 & 8: STP Phase II (2 MLD)-Centrifuge 
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Photograph 9 & 10: Vacuum Emptier and Jet Cleaner 
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Photograph 11: Unad Nallah up-stream near Bhakti Niwas 
 

 
 

Photograph 12: Unad Nalla further flowing towards STP 
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